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notice dated 2,2.2001 at Anexure-2 inviting
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rpplicatiocns for ¢ +C5C Of EDBFM,3abangur
30 and reserving it for 8T candidaze failing
hi for C3C and then OC category,His second
prayer is for a direction to the Resgondents to
appoint the applicant in the said _ost,
respondents hfve f£iled <counter opposing
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the prayers of app icant,NO rejoinder Nas
been filed.

ose of considering this

facts of this ¢ ase.AAmittadly, the applicant was
appointed to the post of ED3FM, na>X@npar BC on

I

ked as such till 3.
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12.2,86 and he WO .87.He
ttus,worked in that post for three months and

days.Responden s ave staced and this has not

filing any rejoinder t

the agplicant wo rked during the aosove ceriod in a

put off duty vacancy.I+ 1is also admitted posi
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nat the regular incumodent of the post of ED3
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gapanur 30 was due to retire on 31.3.2001

for filling up of the vacancy in a regular m

Depactmental authorities issued impugned notice

dated 2.2.2001 at ann<Xxu re-P, reserving the po
in the manner indicated earlier,
The first ground urged Dy the

licant in the pleadings in sugpcrt of his

as. a retrenched candidate, he

should straightaway be appolntec to the poOst
without going through any procgss of selectio

ssary to go into too many
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circular dated 18.5,97 gist of w hich has peean
printed at page s37 and 38 of swamy's com_ilation
of 0 rules(7th edition) that efforts shou ld

pe made to glve 11 ternative appointment tO

the Agents W ho were apypointed p’OVlSiOnalL‘j

and subsequently discharged from service due

o administrative reason if at the time Of
discharge they have put in not less than three
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vears of service.Thelr cases are to 'oe_ kep
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in a waitin'g list for the purpose of future
assorpticn,In the instant case, the applicant has
only put in three months and 15 days service and
that too in a put off duty vacanc, and therefo x:e,‘
he Can not claim that he should be aosoroed as
a retrenched candidate,There is no ;rovisi:n to
appoint a retrenched candidate straightaway to 3
vacant post,Therefore, this contencion of the
applicant is rejected. The next griecvanCe Of the
applicant is that the gost has Deen wrongly
reserved for sT category, It is stated by him that
in the villages coming within the jurisdiction of
this rp Branch post office,th.e;:e is no sT populeation
/
and therefore, the poét should not have bedd
reserved for sT,.This ccntention is without any
merit necause the residency requirement fCr
agpointment to the» (ost of 3PM has been done away
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at a place outside the territorial jurisdiction Of

the 3ranch post office can apply and gecl selected
subject tO the conditicn that he should De prepard
to take up residence in the post willage and
stould pe in a position CO provide rent free
accommodation for holding the .ost office.In view
of this even if it is granted for argument sake
that in thessvillages coming within the
jurisdiction of this @D 8 ranch post there are NO

sT population on that ground the reservaticn

jn favour of ST category can not be questioned,
espondents on the other rand h@yepointed out
that level oF regresentaticn of sr community

in the rank of ®D3PM is far below the required

QL’VQ»E & & pe:centage.l‘hey have al so mentiﬁ-l".ed that
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in order to mcu:e the total reservation of 5,37’3{(
3 i : A
: = ;Z oyl OSC etc.,do not exceed 0% which is the upper limit,
o//\' /-2 22 ’Z}“:@‘ﬁﬂ as a mat er of fact alternative vacancies are oeing
V‘D Pl C"'mfe'é reserved for any /\’M preferred categories and

ﬁy 6 oAt 'zv'lafé?‘ accordingly this -0

%V._q) category.we find no illegality in the aonove approa i,
/:"I/

© Las oeen rcreserved for a7

S o and this contenticn is therefore, held to ne without
W any merit and is accordingly rejected.
F/R/ P2 — In view of our anove discussions we hold

~olication is without any merit and is
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